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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

D.A,NO. 1396/91

Nats Delhi, this the 7th day of Augus t,1995

Hon'ble Shri J¢Pe Sharma, Member{3)
Hon'ble Shri ReK, Ahoo ja, Member(A)

Shri Duli Chand,
s/fo Shri Yad Ram,

r/o RZ-239/346, Shiv Puri,

Weat Sagarpup,

1.

2,

8y

Hon'ble Shri J,Pe Sharma, Membaer (3)

New Dalhi,

By Advocates Shri 0.P. Sood

Vs,

Union of India
through

Director of Printing,

Nirman Bhavan,
New Dalhi,

The Manager,

Govt,of India Press,
Nayaguri,ﬂingﬂﬂoad,
New Uslhi,

Shri Banarasi Dass,
Compos itor

Shri B,S, Tyagi,
Compositor

'Shri Kewal Kishan

Compbsitor

Shri Lakhi Ram,
Compos itor

Res pondant No,3 to 6

¢/o The Managar,

oo App_lit:ant

sse Raspondents

Govte.af India Press, Maya Puri,

Rifig Road,New Dslhi,

Advocates Shri B, Lall

O RDE R (ORAL)

The applicant balongs to a reserved

category being S.T, at the time of entry to the

ssrvice as Compositor Grade-II in ths ysar 1972,

He was promoted as Compositor Grade-l in June,1984

...2.



()
N
[

in the revised pay scale of Rse 1200-2040, Ths next
promotional po§§2§f Section Holder (case) %nd that

is governed b; the Racruitﬁent Rules issued by the
Ministry of Urban DQVBlopmont Jated 28,12,87, The
pogts of SectionzHolder(Case)/Time Checker(Casa)/
Correction Checker(Case) ars filled 100% by promotion
'failing Which by direct recruitment an¢ ﬁhe grade

is ’,1400-2300 énd is_a Group 'C' post. The grisvamcse
of the applicant is that the rQSpohdants held the.
DpPC in May,1991 and 4 vacanciss Qeraz:ons;derad

and as one of the vacanqils waé oA the roster point
availabls to ST cand;déte; the applicant though he
vas iﬁ the zone of consideration was not co;s{Bered
by the said DPC, and 4 othar category candidates.

Y

uére appointed thoqgh on'adhoc basis, .Baiﬁg aggrisved
by the same, the applicant filed this 0.A; in June,1991
and the prayed for the grant of the'reliafs that the
OPC held on 8,5,91 be guaghed and the respondents be
directed to consider the applicant for promotion to

the post of Section quder(Caae) on the ST category
andléiven him promotion w,e.f, the date the others

were given,

"The applicant has also filed the M,A,

No,3666/91 in Novembar,1991. The respondents also
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filed the reply to this MA and in para 7 aof the reply
it is stated that the case of promotion for the post of
Section Holder(Case) Was placed bsfore thg OPC held
-bn_26.11.91 and Shri Ouli Chand has been promoted as
Sact;on Huldep(casp) WeBsF o 1.12J§1 on ad-hoc basis

for a pariod of 3 Wonths;{ This reply is vofified by
‘Shri T,R, Kapahi,ﬂsétt. Manager (Admn,) and also s igned
by the then lsarned counsel Shri K,C, Mittal for the

Governmant, This M,A, was wltimately dismissed for

- hone appearance of the petitioner but the relisf had

already been granted to the applicant w.s.f, November,1991,

In the reply filsd by the respondents though
there is denial that the applicant has a right to be
cons idered bscause thay have considerad the vacandias

upto 12 point of the seniority taking inﬁo account

ths number of vacancies as given by them in para 4 of

the counter. The objection of the lsarned counsel for
the applicant is that the zone for SC/ST category was
not extended and thersby the applicant was not considered

in the DPC held in May,1991,

We find that the applicant has utterly Failed.
to pléce on record a senioritylist, the roster point nor
got these documents summoned from the respondents
Before hearing. In view of this, it cannot bs inferred

that even in the extanded zone on the basis of guidelines
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of DOP&T for relaxing the zone of consideration in the
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'gase of SC/ST, the name of the applicant should have
bae%bithin the multiple of the numbsr of vacancies,
Sinca the applicant had already been grantad the
ralieflig i%ggmbar,1991 an& also has bean subsaquedtly
apppinted on regular basis, We do not find to disturb
and unsettle the matter at t his point of time in the
year 1995 thouwgh ths applicant has utterly failed to
establish his case. Howsver, the respondents have
given in ufiting in reply to MA,No,3656/91 that the
apPlicant has since besn promoted, We take it as
granted that the relief prayed for by the applicant
vas Qrantad by the Administration from 1.12.91,
Since the.appliéant is not present alongwith the
learned counsél, the actual posit ion could not be
verifisd nor the learned counsel for responderts
Sh;i B, Lall is'eqﬁpped with the latest devélnpment
of the case as departmental representatiﬁe is not-

present on behalf of respondents,

In vieu of the above facts, the present

0,A, is disposed of, The relief has already been

‘—_—/_____________—A

granted to the applicant by the administration. The .

0.A. has bscome infructuous, Cost on partiss,

'(R;K.W (JePe SHARMA)
Member{R) Member (3J)
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